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SHRI KRISHNA CHAN RA HAL- 
Er ( urgapur):  What about the
adjournment motion regarding doctors’ 
strike

MR. CHAIRMAN:  It was mention
ed many times.  Again many people 
have mentioned it.  A decision was 
Biven by the Speaker on the adjourn
ment motion and this is net the time 
t0r raising it.  We have passed that 
time.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AN 
EPARTMENT OF PARLIAMENTARY 
P̂AIRS  (SHRI  P.  VKNKATA- 
SUBBA1AH): First, I must thank
y' and the hon. Members for having 
een so brief under your direction. 
Last time it took more than one and 
a ̂ alf hours.

All the matters raised I will com- 
unicate to the proper authorities and 
fy have to be brought up before the 
uiinesg Advisory Committee also.

tĥr' Saradish Roy mentioned about 
 Vi8*abharati Bill.  That Bill is 
nai in the Rajya Sabha.  Unless

the Rajya Sabha sends its recommen
dations, it cannot be taken up in this 
House...

MR CHAIRMAN:  Mr. Banitwalla
mentioned about the Minorities Com- 
misison.

SHRI  P.  VENKATASUBBAIAH: 
This matter has been brought to our 
notice just now.  I will communicate 
it to the concerned Minister.

MR. CHAIRMAN:  About the House 
sitting are you in a position to say 
anything

SHRI  P.   VENKATASUBBAIAH: 
According to the  calendar the Kouse 
is sitting till the 14th of this month.

MR. CHAIRMAN:  Now we adjourn
for lunch and reassemble at 2.20 p.m.

13.17 hrs.

The Lok Sabha adjourned for Lunch 
till twenty Minutes past Fourteen of 

the Clock

The Lok Sabha  re-assembled  after 
Lunch  at  twenty   minutes  past 

Fourteen of the Clck

Shri Gulsher Ahmed in the Chair

MATTERS UN ER RULE 377  •

(i) Alleged assault ey police on 

VENORS   AN   HAWKERS   IN 
VARANASSI
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sĵ TWrlf fif TTTOf iTTTcf  Tpf

w tw tct îtt r *41 3T5frt irtrsFjT 

^ T̂TI 5f7̂ Rl 5RT qrlf TT W 

hWi WT 46  T ^ vu: îi - 
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f̂ c*f ghlRl   ̂ ĝIT sTTTTiRfr qftf

T̂TT f+4 TO ^T tf\  167 T̂*f  f)

p̂sft  arfeRTrt  ̂r̂ H l*+)  vdT-̂d  5FPf-

*f\ qf̂ r 3rwtr   ̂  T̂irr

T̂RT I

(ii> The Silent Valley Project

SHRI K. KUNHAMBU fCannanore): 
Mr. Chairman, Sir,  under  Rule  377
I  would lik to draw the attention 
of the House and the Government to 
a very  alarming  situation arising 
out of the decision of the Government 
in regard to the Silent Valley project. 
Time and again the Government of 
Kerala and all the political  parties 
have impressed upon the Government 
of India about the importance of this 
project for the future development of 
Kerala.  The hon̂le Prime Minister 
has assured us that the Government

would take a realistic and sympathetic 
view of this issuc.

However, the Government has now 
taken a view that the Silent Valley 
project should not be constructed as 
it would upset the ecological balance. 
The hon’ble Minister hss said that 
Kerala is producing surplus electricity 
and therefore the silent valley project 
need not be taken up.  The theory 
about surplus production of electricity 
is a myth.  It has been proved on the 
basis of  statistics  that  Kerala per 
cipita consumption  of  electricity is 
well  belov:  the  national  average.
Responsible people have expressed the 
apprehension  that  Kerala  will  be 
facing an acute shortage of electricity 
in the near future  unless the  silent 
valley project is constructed.

In this situation, the decision taken 
by the Government will put out of 
pear the developmental activities in 
Kerala.  Moreover, all hopes about 
the development of Malabar region, 
which is a very backward area, will 
be shattered.  Therefore, 1 earnestly 
request the hon’ble Prime Minister 
to intervene in this matter and allow 
the Government of Kerala to go ahead 
with the construction of this vitally 
important project.

(iii) Urdu as medium of in s t r u c tio n 

FOR LINGUISTIC MINORITIES.

SHRI  G.  II.  BANATWALLA 
(Ponnani):  Mr. Chairman,  Article
350A  of  the  Ccnstitution provides 
adequate facilities  for instruction in 
the mother-tongue at the  primary 
stage of education to children belong
ing to linguistic minority groups, 
special officer for linguistic minorities
is also appointed in terms of the pro
visions of Article 350B.

It is shocking and most lanfortaiiat' 
that In 1976 Instruction through u> 
medium was discontinued in an, *ry 
creasingly large number of  Prl 
schools in U.P as compared 
figures in 1974 and 1975.


